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Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent ?
2, (a) Is the application in the prescribed form ?
(b) Is the application in paper book form ?

(c) Have six complete sets of the application
been filed ?

Pygs

Qw“'\y .

3. (a) Is the appeai in time ?

(b) If not, by how many days Iit’ is beyond
time ?

\\§

(c) Has sufficient case for not making the
application in time, been filed ?

4., Has the document of authorisation,Vakalat- \31,,
nama been filed ? ;

5. s the application accompanied by B.D /Postal~ 3 ‘Po % - Db ®) é S- ] 7 3

Order for Rs. 50/- Y olt-. J_L' 1o ¥y
6. Has the certified copy/copies of the order (s)

against which the application is made been M

filed ?
7. (a) Have the copies of the documentsrelied "'}'\:

upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a) ’\% ﬁ_,v\/ HM' Co»kui,

above duly attested by a Gazetted Officer
and numberd accordingly ?
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Kj O.A. No, 191/88(L)
Hon' Mr. D.5. Mishra, A.M. e
Hon' Mr, D.K. Agarwal,Jd.M.
29/3/89 Shri D.K. Raizada learned counsel for the

applicant is present. None j® appeared
an? on behalf of respondents and no reply
to the show cause notice has been filed
by them. One more opportunity is given

to the respondents to file reply of show
List the case on 2-5-89 for

cause notice,
further direction.
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHAWAD
CIRCUIT BENCH AT LUCKNOwW

O.A. NO, 191788 (L) @

0o 00000

P.,B. Saxéna sessee Applicant
Veérsus
Union of India & eseses Respondant
other

Hon, Mr, J.P. Sharma, J.M.

( By Hom, Mr., J.P. Sharma)

The applicant claimed Pro Rata .pension of
the pexriod he worked in Ordnance Equipment Factory, Kanpur,
before permanently absorved in Scooter's India L{d.,
Lucknow. He also claimed terminal benefits which are due

to the applicant.

The applicant worked as Senior Draft man in
Ordnance Equipment Factory, Kahpur and on in January, 1974,
he applied@ for job in Scooter's India Ltd,, retaining the lien
for two years as per Rules in the Parent department. On
expiry of lien pédriod the applicant was permanently absorbed,
in public interest, in Scooter&s India Ltd., as such resigned
from service of the Ordhance Equipment Factory, Kanpur on
11.8.1976. The apslicant was declared permanent on 2,7.197%5.
After the applicant became permanent by the notice dated
10,12,1981, +the applicant applied for terminal benefits of
pension and grauity t> the Ch&if of Account (F.¥.S.),
Calcutta and he was made to pay a sum of Rs. 3628,90 'as L.S.
and P.C. and Rse 2648,44 as interest due to delay of the
payment of L.S. alid P.C.; there was a controvergy aboﬁt the
payment of interest, the applicant has written number of
letters and reminders to the authority concern for waving
of interest and grants on terminal benefit of retirement,

The applicant has claimed the following reliefss

a) Arrears of Pro Rata pension for the last 12 years,
b) Grauity,

c) Leave Enchashment &

d) Interest there on,

The respondant ¢ontested the application,

filed a counter. The respondant contended that the applicant

b Contd/2-



is not entitled to any interest. The delay in finalising
has been due to Predential samction as per Central Civil
Services (Pension) Rule 1972, applicable to the persons
join8ng foreign service, The respondants admity thé?é liability
to pay the terminel retirement benefit to the applféant but
the delay in payment has been on account of the fault of the
applicant himself, as he has not contributed L.C. and P.C.
in time and also desired wﬁvéﬁof interest chargeble from
the applicant due to delayﬂpayment of L.C znd P.C.

Qo Above, the counsel were heared at length, 2he
learned counsel, Shri V,.K. Choudhary for the respondant gzve
a statement that the apprlicant will be given of teminal benefit
of retirement on account of his permanent absorption in
Scooter's India Ltd, in 1976, within 3 months. - In view, of
this, applicant,who appeared in pDerson, said that he is satisfied
if whatever amount due, after calculation is paid to him.
The apolicant didnot wded his date of substantive payment
from 2,7.,1975, In view, of this, respondantsshall £ind out
thot how long the apolicant is being serving in the Oridnance
Ejuipment Factory, Kanpur and what is the total length of
continous qualifying service of the applicant in the said
Factory on 11,8.1976, when the applicant was permaiigfly
absorved in Scooter's India Ltde.. The respondant, who calculated
the terminal benefits, due to the applicant as per Centeral Civil
Service (Pension) Rule, 1972, Since, the applicant has not giver
any figure, so the aonnlicant states that he shall be satisfied
with, whatever amount ,is fixed accordinglis to the rules in the
circumstance of the case,be paid to him. In the event, the
amount is paid within 3 months then, the appnlicant will also
not claim the interest over the am>unt which has fallen due

and not »aid on account of terminal benefits aforesaid.

The learned counsel Shri V.K. Choudhary has
categoricglly stated that, if the amount is not paid in 3 months
then the interest can be paid to the applicant at the rate of
6% p.a, from the date of the order of this Tribunal, While,
admitting this position, the learned cousel for the respondant

pointed out that the delay in finalising the necessary papers

ha
of pension of the applicant was due to the delay,deposit of the
L.C. and P.Ce. contribution by the applicant himself, More

over, the apnlicant has claimed watver of interest also, which

. ) . . L . .
is to take Bome time in the event. Hewever,moc applieation

Lo

Lo 3 TR -
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Cornaomds

The application is disposed of with the cencern of

both of the parties, that the due terminal bensfits will be paid
to the applicant within 3 months, after calculation according to
the rules in Central Civil Service (Pension) Rule, 1972, applicable
£o the person joining foreign service, Further, if the amount

is not paid within 3 months, the interest at the rate of 6% will
be paid to the applicant £rom the datzs of the ordergs The a
application is disposed of accordinglz!on the own cost of both

the parties,

Dateds: 8,3,1990
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Prem Bahadu» Saxend@cccecsoescssone ....'-..........Applicant.

Union of Indias ard Othef50co-oo-oano.ooto.-o.QoooRespondentc

CIaCUIT BENZH LUCKNOA.
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S .No.

5escription of documents
relied upon.

Page no.

Rt

Application.

~-n

Arnrnexure: A=l -

Tvue copy of the =epresentation
dated 15.5.1982 by the applicant
to the C.0.A4,(Factovies), Galcutta.

-4

Annexuve; A-2 -

True copy of the ~ep-esentation
dated 13.7.1987 by the applicant
to the ~espondent no. 2.

-

Annexuve: A3, -

True copy ofthe letter deted
15,9.1988 of the opp. party no. 3
to the applicant.

-n

Annexuve: A=-4, -

True copy of the letter dated
28,2,1986 to the applicant by the
oppe pa~ty no. 3.

Annexures A-5.

True copy of the lettev dated
5 .7 .1984 by CoOoA'(FaCtO“'ieS) ’
Calcutta, to the opp. pa~ty no. 3.

Coﬁtd......

11,

12,

13.

14“15 - -

00.2/'
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S.No.

Desc+iption of documents : Page no.
+elied upon.

8.

9.

lo.

11,

12,

-

Annexure: A-6. - 16,

Teue copy of the letter dated

17-47.1987 by the--opp. pa+~ty no.

3 »ega-ding Fro--ata pansion to

to the applicant,

dnnexure: A=7, - 17-18.
Teue copy of the letter-dated

3.9.1987 by-the opp. party no.

3-to the Divecto~ General- -
Ordnamce-Factories, Kanpur +reg.

the P-o-~ata pension to the

applicant.

Annexu~e; 4-8. S 19-2¢y
Tvue copy of the letter dated |

16 .2,1984 by the Pe-sonnel

Office~ 6f t he opp. pa~ty no, 4. -

-t

Annexure: A~9Q, 2 ﬁl.
True copy+~of the lette- dated- '

7.5.1984 vegading leave salary
and pension contribution of the
applicant,

Annexu~e: A-1Q. - ) 2223,

T»ue copy of the payment vreceipt
of Sh+i-S.C.Kapoo~, Asstt.
Enginee~ inthe office of tae opp.

pa»ty no., 4.

Application for permission to 24.25,
appoint -an advocate to ccnduct

the aforesaid case.

Con‘td.o.-...3/'
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S.No. Desc+iption of documents Pagé no,
~elied upon.
13, Application fo~ admission and 26-27.
heaving of the aforesaid case
at Lucknow Ciw=cuit Bench of
the T+ibunal,
14. Vakalat Nama . ’ 22,
\vv
LUCKNOY .
pr/- XU -10-1988 . @M/QJ/J:D
Signatu+e of the Applicant.
' For the use of T-ibunal's Office. 4
b Date of filing.

OQ'
Date of Receipt by post.

Registration no.

-n ~s

Signatu»e fo~ Registrar,
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Prem Bahadur Saxena, aged about 4 years, S/0O Shri Shamsher

Bahadgr/\m, r/o HeNo. L~41l, Sector D, L.D.A. Colowy,
A '

Kanpur Road, Lucknow.

g

............Applicant.

-y

1. Union of ¥ndia through the Sec»etaryjy Ministry of
Defence Production, South Block Cent ral Secrethriate,
New Delhio

-y an L3S

, T b A Pectidod B

The Chairman, Ordnance Factory Board, $é—Ee¢planade—Eosé,;
Rocd. Calcutta. —

-4 - -t

-~ =\

3, General Managew, Ordanance EQuipment Factory, Kanpur.

LY 4 -4 -

Scoote='s India Ltd, Saroini Megar, Lucknow through its
Executive Director.

- : : ssesssssesecs.Respondent

P

1. DETATLS OF APPLICATION,
Particula4g of the applicant .-

i} Name of the applicant

Prem Bahadur Saxena

PS

Shri Shamsher Bzhadur Seiscaa
hl

ii } Name of fathe~

iii} Age of the applicaht  About 43 years.

S
CQntd.....-.zl'



2. -
[ »
\nl - 2 - )u
~ v
T e
iv) Designation and particulars £x., Drafts Man,-Ordnance
of office anrd - } in Equipment Facbbry,
which employed ov» last emplo- Kanpur,
yed before ceasing to be in
sewyice,
V) Office address. Engineer(Production
Enginee-ing Section),
Scooter's India Ltd.,
Sarojni Nagav, Lucknow,
v vi) Address for se-vice of . Same as above.
-
notices.

oy -3

FAR Pa+ticulars of Respondent.

-

i} Neme of the respondent. 1. Union of India through
the Secr‘et«avy, Ministry of
Defence (Production), =
South Block Central Secr~

etariate, New Delhi.

-t [N

24 The Chaisman, Ordnance

lo-A facet
R | Factory Boardf-é—fs&#a-’."a@
Qdavt —

| Saot-, Calcutta.
’ k - -u

3: Genevral Mamager,
Ondnance Bguipment Fact~

ory, Kanpur,.

/4.~Scooter's ¥ndia Ttd.,
Sarojani Nagaw, Lucknow
thnough-its EBxecutive

Di vector,

b

ii) Name of the fathe» Not applicable

-~k

. iii) Age of the w=espondant Not applicable

iv} Designation armd pavtiw

culavs of office (Name

: . N3
w . and m ) in which employed
= Contdeceseesd/=




. S.
[ »
°. 4 - 3 -
~
v} Office address. As given above.
vi) Addvess for service Ag given above.
of notices.

3. Particulars of the order Claimed for Pro-Rata pehs~
a2gainst which the applica~ ion of the applicant on his
tion is made. permanent absorption in

. Scoote~'s India Ltd, Lucknoy
f»om Ordnance~Equipment
Factory Karnpur. .
- The application is against the following orders-
i) Orde+ nos Rith veference to the
. Annexure.
. ii) Date -

iii) Passed by sub ject -

iv} Subject in brief. All the Tewminal benefits to
the applicant of which is«
entitled fron the opp. party
g&=a no. 3 . '

] —

4, Jurigdiction ofthe Tribunal,.

The applicarnt declares that the sub ject matter of the

order against which he wants ved?essa%xwithin the juris-
, A

diction of Tribunal,.

5. Limitation,

The applicant further declaves that the application is
with-in the limiptation prescribed in Section 21 of the
. Administrative Twibunal's Act, 1985,
6. Facts of the case,

-

The facts of the case ave given below:-

Contdeeosoes 4/"’



4.

Y - -

That the applicant is at present working as Engineer

in Scoote>'s India Ltd., Sarojani Nagar, Lucknow,.

That the applicant Qas working as §r, Drafts man in
Ovdanagce Equipment Facto-y, Kanpufﬁaési permanent post
and thrgugh his employer submitted aé/application in
Schooter's India Ltd., Savojani Nagar, Lucknow and on
selection joined Scooters India Ltd,, Liycknow_on
25.151974. retaining lien for 2 years as per rules. On
expiry of lien period, the applicant was permanently
abgorbed on public interest in Scooters India Ltd.,
Sgrojén} Nagar, Lucknow and resigned from service of
O+dnance f£quipment Factor£w§:»11.8.1976.

A / ae ~‘|.
That the_applicant was not declared permanent alongwith
the other collegueson 4.5.1978 weesfe 14441971 on his
turn due to _administrative negligence and later on
declared pe:paﬁent through notice on 10.12.1981 w.e.f.

2.,7.1975 during this period he was denied of Terminal

benefits of pension and Grauity.

That the applicant after getting déclared permanent
applied for Tevminal Benefits of pension and Gratuity.
Ir reply to that, the Chéef of Accounts{ F Y S} Calcutta
has cha »rged an amount(&,‘3628.90€gs L.Se« and P.C. and

Rse 2648,44 has been charged intervest due to delayed

payment of L,S. and P.C.

That the applicant paid . 3628,90 as L.S., and P.C.

immediately andﬂihéeflof Account; (FYS}, Calcutta has

v
refused the above amount.

-3 -

The amount of interest being charged by)the applicant is
4
illegal unwarvanted as the applicant was not informed

garlier about the payment of L.S. and P.C. as the

Contdeueseos5/~
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9

10.

11,

rules changing from time to time. The zpplicant was

not in position to calculate moreover Ordnance Equip-

ment Factory letter no. D/P-55-PBS, dated 5-6/7-1984

in which it is .o2os clearly mentioned that the dela-
v

yed payment of L.S. and P,C. is not due to the

applicant's fault But due to administrative delay.

That since more‘jhanxéférEyars, the applicant has
¢
L
written 2 number of letters tgo the ©hmix Chairman,
’.1/
Ordanance Factory Board, General Manager, Ordnance
. ) Corbnlle,
Equipment Factory, Kanpur and Sivirerf | ofAccouny(FYS) ,
~— .

Calcutta fo- taiking all the matte~ for waving the
interest with approp-iate authority and issuing of
Govt., Of India for the grant of Terminal Benefits but

neither the interest has been waved off nor the

Govte of India ovrders have been issued.

~5

That it clearly shows that the applicant is being
harvraged (a) by the delayed declaring of permanency ;
(b} charging of inte-est for the last nine years.
Since the applicant has resigned from the service of
Ordnance Factory on 11,8.1976 _and is being denigd
the benefits of pension and gratuity, thus incur+ing

a loss of good amount and also interest over it,

~a

That this delay in getting Tewminal Benefits is due
tc the administrative negligence is the cause of
action accured to the applicant against the oppe.

parties no. 1 to 3,

That on these facts, the applicant claims the amount

of Terminal Benefits and Grauity with interest on

r 4
all the @“‘& the petitions

S »

XY

That the opps party no. 4 has beenlarvayed as a

Contd;....,,él_
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prgfovméxaa#hg;éty because thevappligant is at present
A

wovking in the office of the opp. party no. 4.

~h

74 Details of the vemedies exhausted:

-,

i) The applicant declares that he has_availed all
the remeddes available to him under relevent

gservice v rules etce.
}.' “n Y -

The applicant made several representations to th
opps parties no. 2 and 3, but so far the applic-~
ant haslﬁl not been paid his Terminal Benefits
of his Pro-Rata pension and Grauit}. The
applicant has made representations annexed along
with this application as Annexuresfill to4.n to
wﬁich the opp._parties no. 1 io 3 are agreeable
to pay the afgresaid Terminal Benefits to the
applicant, co»vrespondence letters of the bpp.

parties 1 to 3 are also annexed 2s Aanexuvesfh -

%4 4. S~

ii) That it is also submitted that Ef as rejuired

by the opp. parties no. ¢ and 3, the applicant
N has paid ks 3628.90 paise as his gontribution tc
the leave_salary and pension contribution to the

Controller of Defence Account(Fy), Calcutta in

the year 1984 and has vepresentgd rega-ding the

waival of interest as has been required by him

ya—

the opp.parties no, 2 and 3 to pay.

“y . - -t

That in_a %ff, similar case of Shri_§.C.Kapoor,

[
[N
e
A

Ex, Chavgeman of the Ordnance Factory, Kanpur,
who resigned from there in the year 1977 and
v | joined as Assistant Enginee+ in Scooters India_
‘Ltd,, Lucknow, he has been paid the leave salaw
and pensiona»y benefit in the year 1984 and

presently he is working as Senior Engineer in

Scooters India Ltds., Lucknow and whose interest

has been waved off. Contdes...7/~
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iv} That another case which is similar with the appdi-

cant is of T.K.Roy,“Ex.Chargemah,”ﬁ.A.F., Kampur,
who is_p-esently working as Senior Engineer in
Scooters India Ltd., Lucknow, no interest_has been
charged from him and he has joined Scooters India

Ltd. Lucknow at a later date than the applicant.

-4 -t ~s

v} That the applicant represented both the aforesaid
case of Sh-i S.C.Kapoor and Shvi T.,K.Roy to the
d&bﬁe&kof Accounts{ Factories), Calcutte, which is

r~

annexed as Annexuveﬂr)@djdgo this application,

’/ . 2y -y
The applicant is also filing the payment order of

the pensionary benefit of Shri S.C.Kapoor to him

{S»i S.C.fapoor) which is annexed as Annexuv-eﬂ,;o

to this application. “

Y -y ) .y -

S. Matters not previously filed or pending with any other

Court,

-

- EL}

The applicant further declares that he had not previous-
S ly filed any application, writ petition or suit regard~-
ing the matter_in respect of which this applimtion has
been made begfove any court of law o= any other authowrity
or any othe» Bench ofthe Tribunal and no- any such_
application, writ petitionbov suit is pending before any

of them.,

In case the applicgng had previously filed any applicat-
ion, writ petition or suit the stage at which it is
pending and if decided, the gist of the decision should

be given with the reference to the Annexure.

9 Relief soughts:

In view of the facts mentioned in para 6 above, the

\\\fézggzizggﬁzi applicant prays for the following releifs:-

Contd,......
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That thés Hon'ble Tribunal be pleased to pay to the applicant

all the Terminal Benefits to the applicant mentioned belows~

I

~yay - “hy - ~a -

a) A-vears of Pro--ata pension for the last about 12years

(Twelve yea»=s) we.eof. 11,8,1976 to up to date.
s T T —

b} Future mno pension.
. A h/
c) Grauity.
d) Leavg encashment { 69 days) .
e) Interest at the rate of 6% pe~ annum on the aforesaid
a~=ea»s of proerata pension for the last 12 years,grauity
and leave encashment for the loss sustained by the

applicant due to non payment of the said amout even till

NOW ¢

TS Y ~y - -y

10. Interim orde~, if amy prayed for pending final decision
on the application, the applicant seeks issue of the

interim ovdev:- not ggyd.

i -

11. In the event of application being sent by registe=~ed posf
it may be stated whether the applicant desires to have
o*al hearing at the admission stage and if so, he shall
attach a selfradd~ess.. post caré/Inland letter on which
intimation regarding date of heaving could be sent to

him.

-~y - ~a -1 -

12, Particula~s of BankPraft/ Postal Order in respect of the

application ifg

-

i) Name of the Bank at which drawn.
id) Demand Draft no.
Or

- .

Noe¢ Of Indian Postal Order,

£y

iii} Name of the Issu»ing Post_ Office.
iv) Date cof issue of Postal Orde~(3)
v) Post Office on which payable,

Contd.....9/-
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13, = List of enclosuves.

e EXY

Annexu»g A-1 to Annexure A-1Q

as described in the Index.

\ ) M
ol

VERIFICATTI O N,

XY L} - -t

I, Prem Bahadur Saxena, $8/O Shri Shamsher QahaduVKSaﬁen&,
P Fr

aged about 45 yeavs, working as EBngineer(fooduction ) in the
office of the $cooter India Ltd,, Lucknow, »/o H.No. 41,Secto
D, L.D.A, Colony, Kanpur Road, Lucknow, do here by verify th=
at the contents of paras 1 to}DL’ a~e t~ue to my personal
knowledge and those of paras rlegéipglieved to $be true on

legal advice and that I have no supressed any material fact.

Dated: 2. is.3%. -
g;g;kféijlf\AJL_

Place: Lw¢~fh< Signature of the
Applicant,

-

Presented by

’SMMM

Rzizada J
Advyuocate
Counsel for the Anplicant.
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In the Centrel Administrative Tribunal at Allé‘ha'bad,

Circuit Bench at Lucknow,

Case To, of 1988,

BETUTEEDXN

Prem Bahadur Saxens, o oo ADPPLE

AND gﬁ\ 15-.3'[@/1
Union of India & Others, «ss BeSpoOndents

o Annexure =A-1
Cof A (FYBo)
0, A = Auckland Rd,,

EQLQUTTAo

Sub: Wavnl of Interest on leave salary & Pension
contribgtton ad issue of Govgonorders in r/o,
L ) LASAS AAER o A #18 &Y : Jii

% f\

Sir,

I wish to bring to your notice regarding waval of interest
the case of Mr, S.C.Kapoor Bx-~Chargeman O0.F,C, prescntly
working as Sr, Engineor Scooters India Limitod, luacknow,
whose interest has bheen wvaved off and he has recd. £innld
payuent and he had payed the amount of L,S & P,C, at a
much more later date than mine and another case of Ir.TiK.Roy
Bx=Chargenien 8,A.F, Kanpur prescnily Sr-fingincer Scooters
India Linited, Lucknow no intorast has boen charged from
21n and he has joined Scooters India Ltd., at a later date
han e,

I request your honour that mny case wmay also be considered
in 1ine vwith that of Sri S.C.Kapoor or Sri T.K.Roy and

samo bonifit may also bo given to me and 1f the case 1s 1li-
. koly to be delayed further, then I may pl, be intimated

the anount of interest to bo pnid by me at the carliest so
as to expedite the case I will pay the aaount of intorest
and after the sottloment of the case the anocunt of interest
paid by me will be returned back, :

I may also be intimated that this anount to be paid to
C of A(Fys.) Canloutta or J.,C.D.A Kanpur as the case is
st11l lying with J.C.D.A, Kanpur,

Thanking you,

faithLully

( PoB, SAXENA )\S'S’&?

Copy tet
Chairman f}f?%?%f#:fft:fﬁZQf

0.B.Boaxd

10, A Auckland Rd. @/ﬁg_ﬂt%
cafoutta. M Addoe
G ) 6> Lh.lo-88-

0oE.Fy .,
Ecamx,



In the Central Adminstrative Tribunal at Allsghabad,

Lucknow Bench (Lirguit),Lucknsv.

o Case Mo, of 1988, . =)
BETYWEETXN X)/}
Prem Bahadur Saxena, «oo-dpplicant,
AND
Union of India & Others, ... Respondentg,
To Annexure-A- 2, Tho Chatzmon
Ordnance Factory Hoord,

& - &

10 uckland Road,
CALCUTTA 1,

Sub$ Woval of Intorost on leavo Salary ong Ponsion

“y

oontribution in r/o, P.B, Saxenn Ix~57,D'man
Oxdaance Squinment Factoxy, Xampax,

N 311. ?

Vith refoxence to your nbove letter I wish to br!.ng to
ur notice thot since tho came has Leon tyransfered to B,6,0.F's
qus Xonpur, &m not able to got a infannatian ragarﬂing
: the grogreas of my case eithor from G M, 0,8,Fy, Kanpur or Adll,
Hgrg, gur, for the lasi 2 yoars im spite of writting
- noo of lettorn, had expressed the foax in ny eariier letters
shat by transfering the cose to 2Qli, ¥ob0.F, lgxg, 1t will bo
. further deloyed and smme_4is happonning and ﬁhis cage has taken
more than 11 wars eince I have regigued from the earvices o2
Orduance Froter tes and I gn being nado fimuacially looser with-
out any of my £ault . ¥hero as this cage of Mx. 3., Kepoor
Bz-Chargeman GoF,C, the smount of inteorest chargnd to bim hos
beent vaved of< in procoss and Bo mufmesielar il
ceivad the final payment, o hem ronigned €xum the services of
oxdnanece fastories of nnch later dato than me.

\ I therefore raduegt our honour %o kmaly interyene
- in tho natterxr ?d.th Grgo o 0 &qur and - ﬁlla n < 0 B'QIS. .
puy $0 axpodite the cnse af ‘"’*ﬁ a~1rifazd,

Thanking you,

WW%-

wre fatil:fully

)\DLQ/\)\’V(‘S— 3 .87

Bateicl _ Po Boe SAXBIA
abeile13,7,87 A lor 98- ( Po Bo )
Cony tot
1, C of & (Fyg) ~ Kindly cotsider my case
10, A-duckland Bd,, for waval ol interest in
Calentta. tine wisth that of
Sy4 S,C Xapoor Ex-Lhargenion
* GGFG(’O
2, Gollo0o8, 1y, -~ 1 gia not recive amy progross
mxpm.' remrﬁing ny cose for the last

' 2 yeurs inspite of sending no.
of Sominders, Ploose lot me
: VN know the letest poeition,
SN |
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0 o In the Central Administrative Tribunal At Allehabads

cirouit Bench,Lucknow,

i Case No, of 1988,

Between,
Prem Bahadur Saxena,

AND

Union of India & Others,

annexure, A-3.

Y

Applicant,

280

., . Respondents,

NOo. G\P’gs— lP&S

N Gov\. o} lndia,
Mimishy Ot Vejevce
3 Ovavavce Equipls Foelevy.
A 2 KA POR DI (5"—1\438’
. Swuyi P.B. Saxeva, : _—
' Prod uetion Ena\‘v\ eev,
- Bcooley \ndio LY. Yaavo:)oni\ Nagav
U E WO |
e ‘ Ssuho:- 'Pa.y'wQ«“\‘ o} Pwov vola Pe_v\s\ou s Swuvs ?-%queng,

&—Kt s‘ o D,W\C’V\ .

‘ D\\;"b\ ye,.}e.yev\c,e. o alveve
WM Formed tpal- Youts case
On Leave So\awy
Yovwarded A\g

CO‘QY \'6 -
TJhe. AQdl. DaOF,
OEF G\youk H&\LWQV‘EYS

€s\c RAvawawn, Sanvoday Noge

WawPal - s~

N o - 01k Mwc {AlNI |oeF|Pren-&

2

Ret 1 Yoo a\,‘,kea\'{ém alaled 49--gy
| —_— — )

s Mouv axve hevelby

Feov wo\\lo\ oF Ynlevesy
avd Pewsiou con\v bution has beey
: M\Tv\{.s\?y <} \)e-'}c\«ce, « A :}-—uv ey
Covmmunmicalion wiiy Yoo oun 'rt-C—'a:‘;O‘; &F SAecisten.

PRUSN

A

Weriks mau agexr| A
G emevel Mev\o\c)m.

JL Fovy wtor walla
L f\«'ts vyetYevys \S
Heoo aw{gys Letley

-9-5%

pAtE O s

e

” o T b 1e- 88
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O In the Central Adminstrative Tribunal at All zhabad,
-] - .
o Circuit Bench at Lucknow, =
N L |
% . Case Yo, of 1988, V-

BET7EEN

o (Qz Prem Bzhadur Saxena, -, . Ayl cant
- . . AED |
’ Union of India & Others o z/n-ss/pus
4 ] . [Xd
' , Govarnmont of lndf SDonaent Se
j Annexure,  A-4.° C Aintotry of Dofnnca. -
| %o i Grc¢nenco Equirnent tg’actsry .
’ ) Kangur e
! Tho Addl - Lof . - - - .
h Ord. Ecuipty Fys, Grous M r, ¢ Dntgd 48 2 - Cé.
[ € 51 C Ohowttn
Sarvuday Nsgal,
; Kanpur.
i _

N Sub g ;‘ Parmanont asscreticon of Shei F.ﬁA Saxona, Ex,Uraftocgan,
! : _ BJLfy. Kanpur in plilic gocter un durtaxiﬂga —

£ : TR

e v -~ mwmsmn&ﬁ Shri #.B. Saxona, Ex. Draftsman 6f thio factaz*y vag
s ‘ ‘ roloaood Ye0.Ps 28i=T4 to join Scoctor india Lig, Lucknow an U R, Bovt.,
! f’ ' ! undoptakinge Aftor asxpiry sf Lien pariod of 2 yazrcs, hs uss svontuolly, ottﬁck
"lf c . off fpem tho fagtcry otrongth w.o.fP. 11~3-76 an his parmanent ans.rpticn in )
T Scootor Indis, Ltd. At the tims of ralasas Pr a this unit he cas tonporary but
/" . . oudoocuontly doclered parus iant wedef. 2-T-73 vids F.O. PL, 11 %z 330 datod $10th
Fouruory 1902, . Un confirmaticn Shri Sagons haa raguasted faor :myncnt. ef Ponsiun/
S . " Brotuity for tho oorvicss rondorcd in Ordnanca Factory In acsocrdance with Rule 37
' of ¢,.C.S‘x { Poroicn )Rulo 1972, , -

2 . Shri Saceis les pald the amsunt 30 Penaisr cantrizutiant and (iaavo caks
o " oolary contiibuti n,aa Intimatod by C.D.A Fya), Calcutias Howewor, ha had
SIS rocucotod for usivel off intorost on Ponsien cantrisutisn chargoablo en otccunt
' ‘ ef dolayod mymont. Tha cuso 13 undar considarstio with C.D.4{Fya),

: : In erdsx te prefer tho clals fer isymant of pro-rats persdor fGratuity
to Shri Saxona, tho sancti n af ths Prepidant Lo onsentiol for saynent of sald
duen, Honco, Addl- D.0.0.F . 18 ragiested to kindly take up tho casc vith Ain, of
“Qofonon ( Prod ) faor abtaining tho relavant sanction of the Prosidont im tho matte

¢ at tho sarliost.

yas | | ' W WIRKS AANAGER/AGAIh .
WM ( manzsH Guraa )

. y SR GLKERAL ﬂfi&f\‘ﬁh‘ﬂo
\/cw; o, e B9
Shri P.8. Saxona

e Producticn €ngincor . . S
S Scackor Indis Ltg. S ' ‘ .
Sorejoni Magar, Luc<nou . ' -

for informatisn pleosco. 1O- C\O{: \/\u.& aév\ae,g

| | Thad W enounld \ve <oulad \\Axo% AL, bqy(’_
o ku\ﬁm T-wg\« Lty W astun)
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In the Central Adminstretive Tribunal at Allahabad,

circuit Bench,Lucknow,

: o . BETUEEX
D %
Prem Rahadur Saxena, . oo cant,
Versus, . sont
Union of Indla & Othners .+« RESponAents,

AN
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i . jb.
In the gentrazl Administrative Tribunal,at Allshabad,
! gircuit Bench at Lucknow, '

¢ : Bzl ".{"EE X s Caga No., of 1933,
Prem Bzhadur Saxena,!. ,..Applicant, Ko.E/P-85/F8
: AND COVERNAENT 7 IRDIA
N . RINISTRY OF DEFENCE

¢); Union of India & Others,,Respondent s ROMNCE EQUIPRENT FACTGRY

«

- KAMPLR ¢ ODATED ¢ 1) /m/;sa?:.\

li_Annexure, A-6, ;&)

Yo, )
Tho ﬂdﬂl. 0507 Y

OEF Grouy of Hcadquartoro,
£€81C Oharan, Sarvodoyo Ragor,
KARPUR

Sub o :Poycont of Pro-poto Pomolon to Shrl PJ. Soxona
‘on percanont oboorption in Scootor Ipdio Ltd.,
7 Luchnoy = Songtion for,

Shpi P D, Soxona, Ex.Sp. Droughtoman, hoviny boon rolcoood
ve0.Ps 24/01/74 (AN) to join foroign ccploymont in Scootor Indio
Ltd., Lucknow ( A Govt, Undortaking) oo pormanantly oboorbed by
tho ooid cotoblichaent. Aftor ollowing ¢e rotoin tea yooro 1ion
poriod, hio noco wao Pinmally otruck off fgon thio factory otrongth
ve0.P, 11/08/76 (AH) vide F.0. PL.II [ .2985 dotod s 91/08/76 ( €apy
Tmotaood) On tho day of hio rolcaco fron tho foctary, Shri Saxoma
ao not holding any ocubstontivo and permanont post, tiowovor, ho

—r oo eonfiraod co Droughtoman in 1982 vido 0.F. Coced, Coleutta
Lottor K0.808/a/MI(3) dotod 18/12/81 os publichcd &n 0.E,F.E,
Footopy Order PortloIl fb.360 doted 18/02/62 fron o rotrecpoctive
doto (100.? 2ﬁh5)0

On confirmation, Shri Soxona mado e poquoot for poymont of
pro=rato pancien for tha corvicoo rondceod 4n O.F, Boportoont.
Leave Solory ord Conoion Centribution oo eanlculotod and intimatad
by €A (Fyo), Coleutto vido tholr Ra.Poy/q4/300-0PonN AR .22/4/83
hoo boon poid by hine Tho ocaunt of intopoot on doloyod payment
of lcovo ooclary ond ponoien contribution onsunting to Ro,2048.44
haoo not boon poid by hin, Rowvovor ho hao roquootcd for vadvol of
intoroot vhich 4o otill undor eancfdozation with tho ADdl, OGOF
Resoipt of tho craunt of Ponoion Conotribution ond omd Icave oolory
hao boen ocknawlodgod by € of A (Fyo), Coleutto vide lottcz
Mo .Poy/14/380=0/Pen Dt it T~ %Y

Reeping in-visy, tho foct thot the mottor rogarding

Lo octtlement of tho woivel of intercot for vhich canction of Govt.
vill bo noGeoooory, will comouno oxtra originory timg, it io
conoicdorod oppropricto to initiote action for grant of pro=rato
pension ot thio otogo to ovwoid furthor doloy. Out of tho omount
co ouordod, tho coount oquivalont to intoroot duo te ddloyod
poyaont of loavo ocolory and ponsion conotribution trcting ao
outotanding domand will bo kept withhold for poyoont till tho
final dociolion on tho oubjoct is arrivod ot.

Tho Addl, OG0F 1o thoroforo roquestod to kindly tako
up tho oattor uvioultatiously with Govt., ef Indfc Par donstion
of Pro-rate penolon to Shri Soxona under Rulo Rpe37 &37-A of
CCS Ponoion Rulo 1972 ot the ocarlioot,

T|C&H  (mauesw em\élub ﬁ_«

< HORKS FARAGER /ADAN,
A FOR  GENERAL RARAGER

C . ) (';(’::X < 'L.\C\ ‘((
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O . In the Cent;‘al Ad;pinistra.tive Tribuna.l at Allahabé;i,
0 ] Cll‘CL.lu Bexnch, Lucxn 3
R T Case Yo, — g% 1988
9 : o BRETINEEN Coee
- Prem Bshadur Sazxena. ' i
»r e, ot ) . ' )H D ooaﬁppllc
é ~ - - L - M "/' . - -

| Union of Inc_iia & Others, = Respondents,

Aunexure. A-7, a8 %{g’iﬂ OF TEOTA

‘ MIWI":"PRY OF DTPERCE
. ORDWAKCE EQUIPHMERT PACTORY

RARPUR ¢ DATED 3 33 /ﬁm

The Ditecotrate General, Ordnance Paatories,
OZF Group of Heondquarters,’

\?Qg Bhowaon, Sarvcdaya Wacmr.

RANSYR .

-

Sub 3 Poyment of Pro.rota Pension ¢o Bhri PB Saxpgg
' on permapent chsorptica in chober India
. Tacknow 9anction fore :

; Re¢ 1 OZP Hqrs, L mo.ooamc/nm, auin/a/gv
~ S -.n-ﬂ-x-!—it.’!-

LY4

With raforence to (EF Hara, lotter Wo» eited chowe
the follovincr remarks are offered in snrintia.
Para,X, (1) The individual wos initially apootnted. vie.g,
12/3/64 on recular camacity at Ord, Fy. Ruupux.

(2) Yos? We hsd apolied throuch proper chanael for
moving to the Public Sector Undertoking,

(3) He was relieved on the usyol terms & eondition
os 4edphlated in H of D L,Wo,25(58) 60/P% Appis/
Pov., dt,26/4/56 (Coovy enclosed) o

(4) There ogpoears to have beep m;; aqreement ragarding
qrnnt of retirement benefits,

= _ (5) His theorption was not in pzmnc interest%
(6) At ¢he time of release 5 ¥0s holdina ¢he
officioting post of Sy, Drauq'htsman and Quasig
Permanent ,_!ac “Drouchtdman® Grm retroepec{;jve
date (4.e. ?/7/’75 Preerév{sed 8dole "of 8¢,
Dyauchtonon® wgs Rq.m@.sanmozos.v-zao ond
revised was Rae,300.530,

(7) ¥e wos avoointed 33 Mochemieol Prouchtswmon in
QcQotne'Inaia Id,, Iyckao¥ 4n time scale of
Rs 330-625

(9) Sinee Pro.ratn Pemsion is odnissidble in ter:s
of Rule 37 of CCS (Pepsica) Rule 1972, ¢this
office d1Q not conSider pecassory to refer ¢o
C.D,A(P) Allohahad,

(9) Apdit remarks of LAO hove clreody boen fogwarded
0lcagvith cage videa our letter evea Ho d¢ 1‘7/7/9‘7.

ng) . De records the oudit chservatica of C of A (Fys),
Q

uumr: indi{cated in ahove 1ettqr: the following Ccmments.
ara offered g. '

.>ooo:2/'



g

f
B
!

(1) Shri Soxten} ot the time of foininc Scooter
Indio eI, wae holdina the Q,P. qeqtus .08
Drijuchtemap Sinne 1968 vido AR P,0, P¢, I

‘,No;mn& a¢,24/9/71 on? not {an 19gi as stataed
By hio,

(h)'fhe 1ien pericd of 2 yeors was further oxtended

up to ¢the does of terpinttica and o’ such lesvse

solarv & Penation ceatributica im owegss of ewo
- yeors ha® heen ocd by the i1ndividusl)

(114) Undor ryle Wo::,a" of CCB(Pepcicn) Rule 72 which
reade os under

A Gcvargment servant who hoae been permitted €o de
chaerhed 4n b fervice or vo2t in or wader a corporaticm or
company wholly or substontially omed or Comtrolled by the
Gcvorgment shc'ull': 1€ eych Ohsorotica 1§ declared by the
Gcvornment to ba 4{n the Public interest, o deswmed ¢o hove
hove retired €rcm Servica the dote of such hsorptica and
ohnll he elicaidle to receive rotirsmeont be_i;af;ts which he
wmav have electad or deemed to have alectod, ond frcm Such
date aR mov be datermined, in cccordonce with the ordors
of the Bovarpment topliconle +o him,

Shri{ Sowepa {s entitled for Dro-roto Popsicn ond as
fuch he wae . osked ¢o Rav leoye solary & Pension Contridution
as intimoted wy € of. A (Pya) ., Colcutto, It {9 further ototed

#hot.vide Gove, of I,dia Deportment of Persomel O.M.H0_20/16/
47858 ee(a) At.25/3/77 the condition for public imterest

haoo beed Set o 84de ond therefore eptitlement of 3h::5&xenn
for oro.rato Pencica {9 contidorad fully ostablished,

In this ccanection 1t mov be pointod cat that 3 casos
of qamg nature hove beag roported to be nettled in Ord Py,
Kegou~, ‘

Ig iqi therefore requeateéé
cutstan®ing ~asa ot the eorliest,

VW/G“/ :

to xindly sottle this lonag

N O v (MARRSH GUPTA
VAL i s
FOR GINERAL ~HAWAGER

&\'\1’; PB. SQ,(W Q,,\/\, )04%% !
Pz chicl G Eginacr
Scel e ddra WA,
QQ\’GJM’- Na‘jﬁv —e
wak2)
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In the Central Administrative Tribunal at Allahsbad,

Circuit Bench,Lucknow,

Case No, of 1988, \
"BETIEREN. ﬁ%
Prem Bahgadur Sa}(en&. - . .‘JXH}- licantl
e ‘  AXED
- B - B e e CRERS Q.
Union of India & Others, m:zamﬁaa Resnondant
Annexure,  A-8, ST e

= SCOOTERS INDLA LIMLITED
o L UCK NG .
| _

SIL:FER:ESTIs01119 t EBRUARY 16,1984
N '

. [hre! Sr, M,
~ | o

‘ hri Pe.H. Saxena
:’/,//%7§ervice No. 81119 ‘ /
Engineer //Z/@

A Copy of the letter No. Pay/14/380-A(P)/6 dated 30.1.84 received
frem the 8ffice of the Defence Accounts(Fys.), Calcutta is ferwarded

" herewith for infemation and hecessary action pleasee.

(Cele JUGADAN)
o PERSONNEL ' OFFICER(E)
|
fncl:~ as above.
| Wxg T ,%7;
" B q/‘,,, Jor 3%+
&) ij)




1b.

Pay/14/388=-A(P)/6 "
Office of the Lentroller of Befence
Accounts( Fys. )
9, Chittaranjan Avenue, Calcuttge-12

T
° Date 30.1.84

‘The General Manager
Ord. Equipment Factery
K AN UR

Subs~ Leave Sal ary and Pengion Centribution in respect
of P.B. °a><ena, Exe D/ﬁan.

Refs- In continuation of this effice letter of even no.
dated 16.1.84 in reply ta your letter Noe. E/P=55/

PBG dated 21411.83,

Cheque No. 785845 dated 25.6.83 for ts. 3628.98 has been cleared by
. ReBele Calcuttas A sum of R« 18.00(Ten only) has been charged by Bank en
- account of Bank Charge Commission which is alse payable by the individual.
You are therefore, requested te ask the individual to sent a demand draft
for Rs. 10.00 in faveur of C.DeAe{Fys.) Calcutta at the earliest.

Result of action taken fexr recavery eof interest may also please be

intimated.
&/~
Accounts Ufficex(Fys.)
Office of the C of _A {Fys.)
=~ 9 » Lo Re A\Ienue, Cal-zz
Coplt to

The Personnel Officexr(E)
‘Scooters India Limited
Post Bag WNoe1

Sarejini Nagar

Lucknow- 226008

far infermation

with reference to this of fice letter of even No. dated 21.9.83 in reply to
hJ.S Noe bIL‘PER ESTT‘01119 dated 4, 7 a83.

5d/ -
Accounts Officer( Fys.)
i , _ Office of the C of A(Fys.)
9, CeRe Avenue, Calcutta-72

7 R N

oo
@%/M&;ﬂﬁ

S o8
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In thé Central Administrative Tribunal at Allahabad,

Circuit Bench,Lucknowr,

BET TE EN

Prem Bshadur Saxena,

LA TED

DA

Union of India & Others,” - ° ... Regpondentg,
" ~ T Annexure,d-9, |

Rl T R L i Cant

Gt of the Gentrattee of Oefense Ancourts (P

. ' .o ; Q Chittagsnian Avenue Celoutto- 2
Jo o Dde  7-5-84
° e G Na‘fm o —_
O, Ladibmant & ‘ o

- ANPUR. :

Lk - L eane. Slory amd Pomeiow Cotrs budiow w vesheok &
She, 0.6, Sane ema_ &7~ Awam s pneeu
Q‘.— amw No. €/P- 55 [P :Jnald 18284 ¢ )

s “h““JK N alival @ imteseat
the wdividmal hots 2R \ad b “M;Buﬁ v Campords

veaunid 10 63 et
oardh. '\[ou M‘-mk;;\-w 2'5,7;8’4« M

- . e
de: s e, O 10 ou bane: SO Lo

6'3*"“"8 [\ iwo\ww-j'-mc_wt%ok
< m.,,,ﬂﬂu— o cu.,\"‘ld}

:x:}\*md 1o o.F boord L‘;‘“‘aﬁ,’d & et
e el

do nAiole B G
 ghie TG Unish A W&”‘*‘MW’

bw"?w&\” oo \w‘M“MW

O ol

Acoounts Officer Py
Office of the ( .f A‘, (;,’yc’
8, C R. Avonuc, (/al-73

0 §
-8y, ks e MW“&W{*X
ebded Yo \uio et
Qeotlac L. oo
. S¢ M’PW,”‘O"“‘%:;W
e QS bnHomed W \""’%"“M o

o . {
A %@@ Sas 67‘0?»,‘0‘
) Aoovunts Officer {Pyn)
— =777 Offios of the . of A. (Fys)

' 8. C. R. Arcaue, (al-73



In the Central Adminstrative Tribunal,Allaizbad

f‘hculf Bench, LU.C& O,

i‘f » [
~‘(q\:7 o »Case 1\!0 of 1988
O’ BET THE 2N
Prem Bclladur Sa axens,
| ) ¥D
e S ‘:~‘,Un10ﬁ Of Indla a iéthers :
- Bl "IS'PERD[INSURED FOR RS 50;-®NLY

--"1 AR il s bas e ees

'-': Ce Ll

r(’;.fz e D }

§
:
HE
i
l

_ No- GIIG 5?4 FA
| (....-.--« «--Ofﬁcc of the Conroller of:
-+ Deitnce accounts {Pcnsions)-

Al]ahabad Dated

La i 1’4

i.s
Y

u-u.... -utn
R
iag

AL n’Ebﬁtlnﬁation cofwour-.evcn No.ls‘Dath -2t «..rm.:; 59 1880 Jemerd =OVims
\\»-r Yonl' NO. ; N . \L ) i "" ‘J o ,l’ - - ’ ) v." - o Dath"“ e
] .uomxsq 10 nom;n mmoD

i e vA.v=4 ‘

.;.Corrngcndum P' P: é‘ 02 "“3,')f"h5> m\‘u “ucRn“cnts me?umwd in'

5{\ (Ongmal and quarduphcatc) y - the | 'margin are forwa‘x:aéd

:f&fﬁ ‘QJ ....az’l .zmq o ri; ;J mq ba)um; ’hcr‘i}"lth for Ncccssary ChCCk
» Qncring ments. ..o () 2s per para2ofour fnemo cited
e .,=.,_.=: 7 3 .‘!‘f AR 3 above and transmlsson of the
original P.P.O. to the P.D. O.

»iwith intimation to, the pensxoncr #7

: _EGISTERED’AOK DUE.’*an Q rmmubs ‘. v'tnb'xsgg-; !“umﬁc“J “* it R
:O y t’og_.:" U ubuu J& [ i : ,(I 5ﬂ7 0o QSECTION OFFIGER %}mﬁ?ﬁ.
,_ " rI I_}j‘jl 3 . . B )

n

A

'(,_t

V’aluc of' pencslon. He/She - is rcqucsted to contact P D, O. after rccclpt of the—‘-_' -
*ntxmation from Head bf the Office regarding the transmission of hisfher . pensionf -
mmutatmn papers to Kth? P.D. 0. and qddrt:sscati furthcr corrc3pondance on the-

ucht $9the Head Ofﬁcc. N

S JJ\Iﬁ Rg:f ‘})...m

e . sion. ) A

R )chath-de—ﬁehrexﬁcht’@r it A

\O /J SRR f’j }QQ}R" “..‘ iy’ ; .i!,ﬁ,l

¢ 88" Amount.- o

Less (i) Demand. ef \0)\3 ‘RAQU ﬁ . JJ\Q 2. P

(i) ‘Amount already authorised .~ ~ Rs
ﬁVldcprovPPO A

1.,
o

P

e s

M ﬁ".:i}\iéi:..w: @r 4.. REERy
[ %\@@4:% >
«{ T 4\ w‘%‘l \px_g;]f‘:_.

2 '"ﬁ et *5\1 AD 1,\}%

‘
'l

i = ComET

Ed

?
4
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IR s.-‘;‘}‘/ Pt ,.)3

i aopommaor o bk 0. e, .24 101 GdﬂJaVI\CIAEI'Ié’JD'I}}Z
l_ - y . (' . . Do’ , L Rs voue emsossstoee .
EL 't amount payable :——Rs.  + . [ LoAS (RSueeecen convn vus carooms o
v b no :
R ?<.“>€)- 9’4\1{051;_&/ T'DID 0/ o @ ‘ | D : o
i ” .'.:'fi‘ ) 10'6 . J)‘“u”bd-“l St JLL o ' ' | ) ; ! . ) | { 4y
L g rAMILY Pﬁ’ﬁfé?({)"\x‘ | AT ') o
SR s ‘)\ SR, R BV SNEWELD
e (1) Enha:ncc;d ratc Rs \/T? = O,b\rO S % P
g OGN A

:'*'_Hv‘-;
ﬁfﬁ.“' }I ¥ -‘) A a.a‘m io 235Q2un Y:; Vil fphe s f2 ) 'A FRsd A -~
- ; Normal ratc R ‘ ”..3. SRR, d PENRERIATTRS LPLME

h on Sral TR PRPLRTRY PYRPY) R D TREY T PP

+-NOTE: —Rehef on pcnslon is.. hlsox‘ ayablcfxas admlsslblc\,from time.to time
e e nbinU - Caov oY

.
dateee B AR Y]

") . Commutation of Pension.” ~)

.

(liw X'?mﬁ'ﬂt‘of’p‘msmn COmmutcd Rs.... (1% ioses .'\ ' "/ ' P{‘M. -
J"., S Ll W I S - P b ) N nl‘
'ul) Capxtahscd Value f’JGOmmuted portxon “of pcnsxon Rs 24}2 42 80

bOhJ [R5 #3<TRO RS VEPRFEFEDN

RS )@& '\'31/ )a 1)
.:_:; aris o in2ricnan e TEYY - g ; ' \ e repeerema P M,
#1009 oy 03 O e i - L/ .« : \)‘;-X
| ”nqﬂﬂ’qlféau&d’ rité"“of i pension (%‘/fcommutation ) “’A A
e ‘ - i e o b '..“_‘_“:_T_:-‘"‘ _"': ——— s i _9.
by s y

CB 35 fta blg anorscmcn; rcgardmg rcductrori‘of penslonlas wresulty ofpsommu—
\ tatjon ma? )pleke’ b fot made on the Pension C‘crtlﬁcat under the_, sxgnatum
“©\Kof the P, D. O. ,

(‘\‘ \\ N T :

. suﬂlﬂu ;{ ’{“f_) 13/*13 = T I SN
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SRR
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IN THE CENICRAL ADMINISTRATIVE TRIBUNAL AT ALLAIABAD

CiaCUIT DBENCH AT LUCKNOW,

Case No. of 1988,

P -

pfem Bahadu.? saxena...ooo.oooooct.o.oooocOococaocoAppliCantQ
v/s.

Union of India and Othe"s o................-......Coresponden&

APPLICATION FOR PKEMISSION TO APFOI NI THE ADVLCATE TO CONDUCT

THE AFORESAID CASE,

The humble submission of the applicant is as followss -~

~

1, That in the aforesaid case, the applicant has_engaged

Sh-i D,K.Raizada, Advocate to conduct the aforesaid

Case.,

2, That the applicant being a layman is not aguainted
with the legal complicationsof the aforesaid sase
and_as such it is not possible for him to conduct the

afovesaid case himself.

-

-

3, That in view of the afo-esaid facts arﬁ reasons, it is
necessary that the applicant may kindly be permitted
to appoint the sforesaid said Shri D.,K.Raizada to
conduct the aforesaid case on his béhalf in this

Hon'ble T+ibunal.

Contdooo'ooozl"
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-t

L3}

WHEREF ORE, it is most respectfully prayed that this
Hon'ble Tribunal pleased to permit the applicant to appoint
Shri D.K. Raizada, Advocate, as his counsel to conduct

the aforesaid case on his behalf.

Lucknow. N OAA
Dt/~ 21 <-10-1988 ( Prem Bahadu» Saxena )

— APPLICANT .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHJASAD.

CIRCUIT BENTH AT LUCKNOW

Cage No. of 1988.

-t -y

Prem Bahadur saxena o....,..........;.......----Applicant.

VERS US

-y -t

Union of Inflia and otherSeececsssssssecssessss0orespondents.

APPLICAT1ON ON BEHALF OF THE APPLICANT FOR ADMISSION AND

AND HEARKING OF THE AFORESAID CASE AT LUCKNOW CI«CUIT SENCH

OF THE TRIBUNAL,

The humble submission‘of the applicant is as followss~

-y -

1. That the applicant permanently rgsides at Lucknow and
he is also working as Engineey(Production) in Scooters
India Ltd., Lucknow fo~ which it would be convenient

for the appligant to do Pairvi of the aforesaid case

at Lucknow Civcuit Bench Lucknow,

2, That beside$this, it would also put the applicant to
heavy expenditure if the aforesaid case is admitted

and heard at Allahabad.

~t -

3. That in veiw of the aforesaid Eg?e facts and reasons,
it is necessary that the afovesaid w=it# petition be
P .
adnitted and heard at Ci~cuit Bench of the Lwibunal

at Lucknow,
Contd... -002/"
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o

2.

~ . -

WHEREFORE , it is most respectfully prayed that

-~

+,
thig Hon'ble Tvibunal be pleased t34§§:§1; and heavd the

afovesaid we® petition at Lucknow Circuit Sench of the

T+ibunal,
Lucknow,
. lo ’g% ’
Dt/- 714-10-1988 . Raizada )
Advocate

Counsel for the Applicar
4pplicant.,
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i In the Central Administrative Tribunal at Allahabag,

1 Circuit Bench,Luckncw.

J Case No. of 1988.

/ Districts Tucknow.

! - A/ L

[ C.M-&n- No- :Ll"JA//a“Q(\i;>

[ Ne 191 (84 ()

| ’ 5 8- Ne 9] ,

1

_f i BETHEBEN

f .

/ P Prem Bahadur Saxena, aged aboute47 years,son of 3ri

3 = Shamsher Bahadur Sinha, resident of I~-41 Sector D,L.D.A.
; Colony, Kanpur Road, Iucknow.

| .

f eessss dpplicant.

N AND

? 1- Union of India, through the Secretary Ministry

| %ﬁ* of Defence Production, South Block, Central Secretariate

| New Delhi.

{
2~ Chairman Ordinance Factory,

10, & Aneklznd Foad, Calcutta.

3- General Manager, Ordnance Egnipments Factery,

Kanpur.

Bcooters India Limited, Sarojini Nagar,lucknov,

| through its Executive Director.
| esee Opposite Parties.

Application for permission to file certain

| 3

Y

important papers in connection with the

~aforesaid case.




The humble submission of the applicant is as

unders-

1)

2)

3)

4)

That the aforesaid case was listed for admission

on 27.10.1988.

That at the time of the admissipon of the petition,
the counsel for the applicant considered necessary
to file the representations made by the applicant
to the Opposite party Nos. 2 and 3 and for which
this Hon'ble Court granted time to file the

same by 21.11.1988.

That to-day the applicant is filing herewith his
representations regarding the Terminal benefits
to the Opposite-party no.2 and 3 alongwith the
ordef dated 18.2.1982 of the ordanance eguipment
Factory Kanpur, by ﬁevanﬁ of which the applicant
was confirmed (Permsnent w.e.f. 2.7.1975 being
eligible for terminal benefits of Pension and
Gratuity ete.) and other correspondence between

the applicant and Opposite-parties No.2 and 3.

That inspite of the facts that the applicant's
Permeneney has been declared and he has been
confirmed in the ordnance and equipment factory
Kanpur, on the post of Draftsman and since his
confirmation on the said post he is now elegible for

the terminal benefits of pension and grstuity etc.

from the Opposite-party no.3.

74
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That the applicant has represented this case also

to Opposite-party no. 2 and 3, and the Opposite party
no.3 has also recommended tothe Opposite party no.l1 for
early payment of the terminal benefits of the
applicant but $o far the Oprosite-party 1 has not
ordered for the payment of Terminal benefits of
pension and gratuity of which the applicant is

entitled.

That the applicant is filing the rebresentations
which he made to the Opposite-parties no.2 and 3,
correspondence regarding the permanency of the
applicant on the ordanance factory Kanpur, as

well as his order confirmation dated 18.2.1982

MMM;% 0> Prws 1873 4.,%‘\ M_:%_

of the ordnance Factory Kanpurj for tne king
perusal of this Hog'ble Erlbunal, alongwith

index, which is attached to this application.

Wherefore it is most respectfully prayed that this

Hon '‘blexBmmxk Tribunal be pleased to take the aforesaid
r—/ .

documents, as narrated in the accompanying index on records.

Tucknows : rgquv
Dsteds 21.11.1988. (p.B Saxena)

Appllcant.



In the Centrzl fdministretive ~rivunal at Allahabad,

Circuit Bench,lucinow,

Cage Mo, of 1988,

BETTYTEETN .

Prem Bahadur Saxene, - oo &
AND, . Fopous,)—

Union of India & Others, .., Respondents,

I NDZEX.

81,%o. Descrintion of Documentsg, Paze No,

1, pnexure - A-1ll
True Copy of the Letter dated 11,9,80 j.
of the Applicant to the Respondent
Yo.3 regarding Decleration of Permanency,

~ 2. Annexure = A-12

True Copy of the Letter dated 20,12,80 5
of the Apovlicent to the Respondent Fo,3 g
rezarding Declaration of Permansncy,

3, Ammexure-A-13,

True Copy of the Order dated 18,2,82
of the Respondent Io,3 regarding the. AN,
Permanency of the Applicant,

4, Annexure-14,

True Copy of the Representation dated ~ L4
8.1,1981 of the applicant to the > &0
Respondent o, 2,

4 5, Annexure~A-15,

. True Copy of the Representsztion dategd

. 7.6,1982 by the Applicant to the L
Respondent Yo, 1, |
; ANNEXUYT 8= A=l 6,
true Copy of the Representation Cated
29,3.1982 of the Annlicant to the e
Respondent No, 3, ’

7. Aanexure- A-17, h

True Copy of the Letter d

-., - ~ad ~ ated< 21. 2.1984
by the lpplicant to the Respondent ¥y o 9
regerding thne payment of the Legve ‘ | '
Selary and Pension Contribution

Co.ntq,,, 2.



.M Description of Documents, ~__Page Ng_

8, Annexure - A-18,

True Copy of the Letter dated 2,12,1985 o
by the Respondent To,3 to the Respongent lo.
To.2 regerding the sanction of the Pro-

rate Pension to the Applicant,

Lucknow, dated:
21,11,1981,

(Prem Behedur Saxens)

Applicant,



s o mantrel Méainistretive nyivunel a2t Allansvad,
e Vo o K ) z -
~iwcuif, Dencit, LUCKRIOT,

sse Mo, of 1933, ///Tﬁ>

... Applic ot

Tyem Danzdur Sexenc. 5
. fﬁ"' .
. g Regoondent s
7T+ ke \f Indl 2 & Otl’lers. .o N *
The General Manager,Jnlo © : .
Ordnance Eduipment Factory,

Amnexure, A=11,
Kangur.

Sub: Declaration of Permanency.

Ref: Y&ur letter no.E/P-20-A-E dated 25-7-80

(Kind attention - Mr, 0.P., Mehrotra,
General Manager,

Sir:

With reference to your ahove letter I did not hear

anything about my permanency as considerable time
hag pasgs~d,

I therefore requ:st your honour to look inta the
matter and let me know the present position at your
earliest.

Thanking you,

Yours faithfully,

\
\ \Qa&(\z— i
. . (P,B.SAXENA)
’ o Asstt, Engineer
- T . R&D Section
’ . ' Sconters India Ltd,
o Lucknow,

tucknow,
Dt, 11-9-80




o

of 1985

. . Coe . -
In the Tenir-l raninistirctive Trilnnecl ot Al1llaeved,
Jircuit Tencli,Luclingwr,
Zese Mo
DETVUI oY '

Prean dalpdur Saxeno,

Tnion of India & Othefg;

‘The General Manager,
dnance Equipment Factory,
Kanpur,

Sub-.: Declarai inon of l’ermanehcy

A
ATTD

.o AppliCaJ‘t.

Da
e -

spondents,

Annexure, A~12,

Ref: Your letter no.E/P-20~A~E dated 23rd Sept.80

Kind attention = Mr. O,P. Mehrotra

'Sir:

"With

General Manpager

reference to your above letter I did mot hear anything

‘about my permanency as considerable time bas p8ssed.

I therefore refluest your honour to loonk into the

matter 8nd let me know the present position at your

earliest,

Thanking yon,

Iﬂlc!mow
Paatl-80;
o1 go

urs faithfully,

\,\

el
(r.B. ena )
Agstt.Engineer
R&D Section
Scoonters India Ltd,
Lucknow

T ———

———— -y et P s
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c% Al elicad, f;:

In the Bentrel acministrotive Triounel
gircuit Tenca,Luclinpl, .

Case 70, of 19323,

[}

From :

RETTLTLN,

P,Bo.saxen a ,
Asstt.Epg incer Prem Denadur 3Jaxeila, ng-ADP
R.& D.section, Aﬁg.

Scooters India Limited., Union of India & Others,, Respondents,

P.0.Sarojini Nagar, .
Lucknow 226 008 annexure, A-14,

licent,

To

The D.G.0.F.
6, Esplanade East,

Calcutta
sub: Declaration of Permanancy in respect
of Shri P,B.Saxena, TX.3r.D'man, O0.E /Factory,
Kanpur, :
>ir,

I was working as Sr D'man Drg.0ffice O0.E.Factory, Kanpur

and was selected as Sr D'man in scooters India Limited.,
Lucknow., I joined }M/s sScooters India Limited., on 25th Jan!'7h
as I was holding 0.P.Post. I was allowed to rctain liewn

for two years. I resigned after the expiry of lien period

and the resignation was accepted wo.e.f, 11=8-1975 and was
abhsorbed em Public Interest in Sconoters India ELimited.,
Lucknowe.

As I had completed more than 10 vears of service in Ordnance
Factories, I applied for terminal benefits of pension and
gratuity . My request for gratuity and pension was turned
down on . the ground that I was not declared permanent and

as such I am not entitled ﬁor terminal benefits,

In this context I may intimate for your kind information

ard further con51deramon that Shri G.D.Pandey, Sr D'man who

was Jjunior to me has .been declared permanent wee.fol1=4-1971
vide D.G.0.F. letter No,608/a/NIE (3) dated 4-5-1978, Had

I contlnuei in the services of Ordnance Factories, I must

have also been declared Permanent wee of . 1=k~ 1971 or prior

to that as I worked in Ordnance Factorles upto January‘1974

and finally resigned on 11-8~1976, My¥case regarding permanancy
could not be considered as I was notenthe §tren°th of the
Ordnance Factories on the date when D.G.O.F. letter :: .
regarding Permanancy was initiated, Thus I am being deprlved
of Pensionary benefits without any fault of mine,

Bl

I had appealed to your honour for declaring me permanent
through General Manager, O.E.Factory, Kanpur letter No,
£/P-20/A.E. dt 19-10-79 and I was very much hopeful that
all the Jjustice will be done to me,

!

002
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~J

Y regret to bring to your kind notice that I have now
been informed through Mr V.Krishnan, Chairman arnd Managing '
Divrector, Scuoters India Limited., Lucknow that my request !
has again been turned down by D.O,letter No.,608/a/NI(3) !
dated 25th August,80 from Shri O,P.Bahl, Member( Personnel)
Ordnance Factory Board., ’

Since my junior havebeen declared permanent from retrospective

effect woeofoel ~4 -1971 it is a great injustice done to me

if I am not declared vermanent from the date when I actually
erved the Organisation upto January 1974 ard_cemsimed—an

Q‘K‘Aﬂ‘*". strewpthuptoJanoarsy *9%P and reminel on Pcfsﬁw-

strength upto 11=8-1976,

I therefore request vour honour to kindly reconsider my

case sympathetically and declare me permanent w.eo.f.1-4=1971
and let me know the amount of leave salary and penson
contribution so that T can remit ite.

Thanking you, N

o

Yours faithfully,

“]T

\

C*v
o

“1 o
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In the Cendrel *dninietresiive Trilunel 2% r1llahe ad, '7'
Circuit Benecih,lucino-y,

Sose Mg, o 0f 190
BLIT TS T, -
To - -
. Prem Behadur Sexena,
'- - AD,
+ The Secretary, £, )
Ministry ot Defence, Union of India &
-+ ,Department of Defence Production, i
" (D.,G.0.F. Cell), Annexure, A-15,
# 'GY'iBlock, ‘
NEW DELHI,

s
SubJect.- Issue of Govt, Order far grant of Terminal benifits
consequent upon resignation from Ordnance Equlpmeut
Factory, Kanpur, and permanent-dlscoript ion in
Scooters Imdia Ltd,, Luckoow, A Govt, of India
Enterprise,

Sir,

I submit the-folldhing particulars for your kind perusal,

I was in continuous services in the Indian Ordnance Factories
since 12,3.64 and while working as Sr, D'Man, I was released
from Ordnance Equipment PFactory, Kanpur, on 24,1,74 and
joined ¥/s Scooters India Limited, Luclknow, A Govt, of India
Enterprise, Having retained a lien on my parent post for
two years as ner rules, inally I resigned from wmy parent
department/post on 11,8,76 amd got permanently ahsorbed in
Public inter~st in Scooters India Limited (0.E, Fy, Pt. II
No. 2585 dated 30,11.76),

These orders arecustomery in accordnance with Ministry of
Finance (Deptt, of Expenditure office Memorandum No, 26(18)-~
E-V(B)?75 dated 8,%,76 and other relevant rules, signed in

INK and gpelling out categorically allthe term$ and conditions
of the terminal benifits I an entitled for,

The Ministry of Defence - is requested to release the necessary
orders at the earliest for settlement of my termimal benifits
with conies forwarded .to all concerned, The copies forwarded
to the authoridies like C,D.A, (Fy), Calcutta, C.D. A, (Pension),
- Allahabad etc, .should invariably be signed in INK,

Thanking ‘you,

.
)

{5_ .
ﬁ;tt;%&& G, Yours faithfully,
3 '@la/&,\”

pheBete — (5 )
pw, NG INEER (P“ODN ENGG. )

Scooters India Limited,

o M 2.1 1L %Z' ~ Sarojininagar P.O,,
. Lucknow - 226003, (Up)

June 7, 1982, - Ex, Sr.D'Man,
a Ordnan ce Eq01pment Factory,
Kanpur, (UP

x



In the Centrzl Administritive Tribunsl ot Alleaabed, Q.
. Circuit 3encii, TLuckno-r,
Cese no, of 1988,
halll B I A g

To 3T ‘
Prem Toledur Saxene . JAuolicant,

The General Manager, é:IL. 1
Qrdnance Equipments.Factory, Union of Indizs & Ou
KANPUR,

[

I~ 2
"i’d‘S}JOI’lQ

T T —- W D e TS U G AP G AP S Gis G . S e . = W e e P D W D T S e i . o o~

PV B " - -——.-—-——..—————-_—-————-—-— -—

. . — g — i —— ——— — T —— . ——— A - - ———

Respected Sir,

With reference to your above mentioned letter in which I am
declared permanent w.e,f. 2nd July, 1975, 1 request your
honour to expedite.the papers of Pension and Gratuity and

1ot me know the leave salary and pension contribution at
the earliest.

Thanking you,

YQ?rs fait hfully,

~F ‘2/\'\”
March 29, 1982, ‘ (P.B, SAXENA)
ASSTT., ENGINEEHR
PRODUCTION ENGG, DEPTT,

Q
-

Address:- Scooters India Limited,
Post Box No. 1,
. Sarojininagar P.O.,
. _ . Lucknow - 226008. (UP)
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In tkhe Centrgl Adninisirctive T-ibunesl 25 Allahiebed,
Qircuis .uenC.__,g_,U.u 07, ;
. Prem Tallsdur Sexene, Cese o
. Ts.
Unior of Indie & Others, ’ 2ist lebruary, 1984,
L
Yo
Annexure-A 17,

C of Al2ys),
Caloubta, _
9, C.0, Avenuo,

subject ! Loove palary aud Pension Contwzibugion,

k b Lo
e 4

HoZeyenee § Tour Auibewr Ho. Fay/ /7 380-A00) /6
gated S04L January, ‘-)Sa.
=
ot UCH PRUPaRl  CIHANNL
Siy
.a..‘.'

Tlease Rind oncleosed o dradt of e Yen only @ roguiroed
v the above roferyed lelber asainst b Jank Chavpes
or ecncoalrant of wihon .o W0,Y850%5 dated 25,0.83 Lor

Ga A

15
e 3,028200 ng Loave calary and beasion Jondribution,

Tharking yoir,

Yolyrs Balthiurly,

Soe—

' e} s
N oav e nl¢- u{-l

Sael s Bank Broft o, OT L&z P & 60 33%\\0\4

cony o3
Geaoral llanoagor,
Lele T'¥ey

Kan-ur,
~ for kind information ploasc,

il

211, g &-

of 1983,




i
In, the Censr-l Pazinisiredivs Trivunal b Mlzlicbad, : [o.
aircuit Tencii,Tuckan'r,

3T  fasz o, 0X11038,
.. . No .E/P~55/PES .
Tram Dengdur Scoxene, ~ GOVERNMENT OF INDIA
\<5, 1°D MINISTRY OF OEFENCE
Tnion 0—be e Qthaers, ORBNANCE EQUIPMENT FACTURY
KANPUR .
Ts, ,-  Mmexure, p-18, ~ PATED @ (:7/ /}11/1935. v

The Socrstary, _
Ordnance Factory Board,
10-A, Auckland Road,
CALCUTTA-1 ,

e

Sub 3 Permansnt abserption ef Shri P,8. Saxena,
Ex-Draftsman, O.E.F ¢ in Public Sector under-
takings = sanction of Pro-rata Pensien,

Ref 3 0.F, Board Lotter No.180/0EF /A/NI,dt.?7/10/85.

In this connection, it is stated that theugh tha case
of Shri P,B, Saxona for grant of praerata Pensicn was raferrad
to Addl, OGOF earlisr but considaring the fact that his case
for waival of interost on Pension €ontributicn is already
with D.F, Bnard, it was refarred to you to aveid delay in
the mattar,

<$59 The 0.F, Board is, thorefore, roquastasd again'tu kindly
take nacessary actien in tho mattor at tho earliest.

> .
=
- >

( MAHESH GUPTA )
WORKS MANAGER /B ZMN

- FuR GENERAL MANAGER
e g ~
%
T g\>7y !
e ?@3'$@xewﬁi
T %~<an,« L»“~5M£‘(

:SQDeﬁfhfv'::>r<$X\« Lad
:\f—ﬂ—&'}cé\\g\ N—\C‘s‘% aX
Lnclunew =

~ 2
& E 'rnFSQzaﬂa')ch
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e
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DEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIORAL DERCH : ALLAHABAD.

CIVIL MISC. APPLICATION HO. OF 9909

ON BEHALF OF

USION OF INDIA & OTHERS . <RESPOWDENTS
N

REGISTRATION OA 0. 191 of 1900 (£ ) :

P rca Dohodur Soxona ompiicant

VYorsug

Union of India & othors, cRogpondonts.
To

The Hon°blo The vico Choirman and H

Compondon Mcmbors of the aforesaid Trikbunel.

Tho humble cpplication of tho abovocd

3

MOST RESPECTFULLY STATES ¢

1= - That in viouy of focts ond clrcumstances
stated in the accomponying countor affidavit, i¢ 4

in the intorost of justico that tho foldof profo

by ¢tho potitioner 1p rojoctod by thin ﬁonobl"?,

Y

Tribuncl ,othorvire rogpondonts Wwould suffor

7



2.

irrcporablae logse

P_RAYER

WHEREFORE, thig Hon'’blo Tribumal may kindly
bo ploased €o rojoet tho roliocf proforred by
<ho potitionor, cotherwloe rospondents would

puffor irrcparoblo loos.

Dt/=avjust [{/{A909,

L0 4/t
(K.Co SINHA)
ADDL . STAWDING COUNSEL
CENTRAL GOVT.

COUISEL FOR THE RESPONDEWT S,
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BEFORE THE CEMTRAL ADMINISIRATIVE TRIDUNAL

ADDITIONAL DENCH : ALLAHABAD.
COWTER AFFIDAVIT
ON DEHALF OF RESPONDENTS

IN

REGISTRATION OA NO0.191 of 1900

Prcm Dchodur Sastona. oApplicant
vorgegs
Union of India & othors., ogoopondontao

RN
f — . ) ¥ \
Affidavit of Siv Miai.cx 6 wp b
agoed about3) yoars, 3/0\.0: T.e. Gupld
~. A
posted 80 \Weyks Managev/Ammn
in Ordnance Bquipmont Poctoxy.K

—~ L\“wa,
(Dopomont) o

I, tho doponent abovongmad ¢ horoby

solcanly offirm amd stato QU oath as updor

. — ~
i That tho doponont 48 \Mevis Manager/Adm .

in Ordnanco Bquipront Peoctory., Kappur and has boca

Adprted €0 £410 this countor affidavitc on bohalf of
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rogpordonts and ip woll geguaintod with tho facto

dcposed €o bolowe

2= That tho doponont has road the potition

and hag wadorgtood tho contonto thoroin and idg in

a pocition €0 Eoply tho SemO

3o That boforo giving paravieo | raply, tho
followving facts oaro. ascortod im ordor to facllitato

this Hor"blo Tribunel in adminiptoring justico @

of= That tho potitioner,vhilo fumctioningy oo

sonioxr Draftnen fmdor tho coptrol of tho ScAral

Manegor, Ordnanco Bqirmont Factoryohas rmpliod for

cmployront An éccotor"c India Ltde,Lucknow On
SPress

raosporod to o froch advortiscmont and om baing

ooclocted tho potitioncr joimod imsSeootor®s India

Ltd. Lucknow on 10th Jamuary 31904 , gaotoining tho

liom for ¢ yoaro ac POEX Rulo,

b/ That on cxpixy of liom period, tho

potitionor vao pormancatly obeortod on public
intorost insccotord Imdia Ltdo,Luckmov and rosigaod
from sorvico from tho Ordnanco Equipment Foetory, .

Kanpur,



3.

e/ That tho potiticaor was holding quacie
permanont post ,vhon ho was posted dn qutor"a
India Ltd, ond ho wag doclared substantivo and
pc:rmémont t;o;:fo 2nd July 1975 bacod on tho somiority
malntainod by tho Chaimon Ordmanco Factory Doard,

Caleutta,.

a/= That tho potiticnor bocro eligiblc for
tormina) bonofits after boing doclarod substantivo

and pormaront.

o/f= That tho petitionar vas askod to mako
poyinont of loavo palary end poncioa coantributidon
ao per tho Rulcs, Tho potitcionor A4d not pay oodd
loavo solary and ponoion contribution and a lot of
timo was involvoci in moldng corrorpondoneo aond

fAnolégation of poncion peporce.

&/= That tho action is boing taken for

paymont of torminal bonofito.

4o That tho eontonts of'paragraphs i o2
of tho petition beirj mattor of rocord,nood no

corzeonts and that 4o ot born on rocordsds _dcn:!.cdo
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5= That &r roply to contonts of parogreph

3 of tho potition, it 4is submittod that tho |

potition £1lod by the peotitionor for payment of
torminal bonofie 4o preematurc. Tho Gotvornment ond
tho Authority repponsiblo for poymont of torminal
ktoncfitoc novor iAspucd any ordor rcjardipg moOD-
paynaent of torminal bonofits to tho petitioner, In
faet tho potitionor ds entitlod for torminal
benofits aftor hig boirg doelaored substantive and
permancat and alco om hig pormancnt abgoorption in the
secootor®s India Ltde.0OR eomplottog of 31ica poriod.

It 4o furthor submittod that ocnnoxuros £ilcd by tho
potitionor vouldd ¢go 0 rchow that tho awthoritly
racponsgiblo for paymont of torminal bonefit novon
donicd for tho seme,but procosced hic caco for
chtodning noecasary sonction of the Prooldomt of
India ao pog Comtral Civil Scrvicos(Poonion)Ruvlocs, 197
applicablo o iho porcong joining fbteigm oorvico.Tho
pEoccont petition movod by the petitioner io pot
waintainablo cineo no causc of gction has aricon

in tho cooo of potitionox onrd thoe scao ig 1idlo

to be A riocood at tho adaiocion otagoe

G That tho contontp of parcgrephs ¢ ad S

of tho petition mocd po eommonto.HOUOVOE, it 4o
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reitorgtad that the griovanco of tho potit¢ioner,
for thilch ho vants rodzongsal is boing cottlod by
tho responderRo Horso tho petition ds wot mainizin-

ablc and ipg iiabla to o Aomipnod.

7= That tho econtonts of paragzeph 6(1) of
the potition aro athaittod to tho artent that tho
petitioncr ic at poocont workipy idfnscootor®s India

Lt o LBRIOW,

(3 That tho eontonts of porsgraph 6(2) of
tho potitfion ago mot ddoputod. Tho zpplicant,thile
working dn Oplonco Beuiroont ?acéozy oo &enior

. Pzoft Mon ,hod oplied &n Secoter Inpdia Lide.Ludinod
&n rocpones o ap advoreiroment.On his roing
oolc@&dd,thore,ho. ﬁao roloacad from tho Pactory

%0 Boport Sccoter Ipdia Ledo,ratalning oo years®
1icn ard on hig boing permaneziily abeorbed thore,ho

had realgmed frcom cervieo.

O= That the contontso of paragreph 6(3) od
the cpplication aro ofmictod to tho oxtent éha{; tin
potidioner wvao doclared permanont duricg 1903 w0 £
2nd July 2975 pecordirg to comlorlty ad avallabilidy

of tho Pogt. Tho awrmont 0f tho petitioner that ho
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vas cligible Gobed doeired permanont Y.Cof.1,8.71

is pot tenablo sinco permancney is maintainod
aceording %o soniority and availbhility of pose.fhoe
allegation that thopetitionor was donied torminod
bemeﬂgs is not correet. ‘iho petitionor wao 0ot
holding any subotontivo and permanent post prior

€0 his joining forecign camployment. As alroady

statod abtove,the petitioner was deeclared perrnonont
during 1901 WeGofo 207.75 and aftor his boimg
doclared gubstaontive and permanemt.he was eligible
for pension and gratulty for wvhich zetion has already
beon takon for payment of torminal benofits, Defore
ony oetion could bo takom to proeess tho pencion
pepers o 4% wao cocontial to make paymont of leave
salary and peapion conteibution either by the petitio
=gr or the department,in vhich he had joimed in |
cerviee . The scooter Indlia Litd,lucknot was acsked to
Dy leawe calary and penaion contribution as per Rulg,
but advicod that tho seme my Do recovered frem the
petitioner.Thercafter,the petitioner was asked to mok
payment of the some.A conglderable time was lapsed
in eorrorpondence and dez to sbove reasdas,thich

vare beyond eontrol,delay has beon oecurzoed in

finaligation of pension and gratuity payable ¢o

tha petitioner,




To

10o That the eontents of paregraphs 6(4) ot
6(5) of the. petitien arc acaitted to the oxtont

that the petitionasr had gpplicd for payment of.
terminnl bencfits ard he vas agked to pay icawe
salary and pengion eontribution ¢alculated by the
Controller of jpccounts,as required under Rule,sinee
the Bepriment in vhich the pcetitioner now belongs has
doclined to maka such payment. The petitloner has
made payment Of the sam2 axteept interost duwe to

delayed payment of leave galary and pensiomn benefits.

1i- That the contents of paragroph 6(6) of
the petition are mot corrcct snd ag such arce doniode
The interest on delay payment of leave salary and
pension contribution is chargeable under Rule beforo
mhing terminal bome fits. Accordingly intorest payable
was Caleulated and intimated to the petitoner for
early payment kafore finalisatiom of pension papors.
The petitioner,imstead of making paymont.has appliced
for waivar of interest and his request has been
forvarded to the appropriate auwthority for waival of
interost,vhich iz under congideration by the Govern~
ment. It is further subtmitted that the Govermmont may

or maoy not wvalve the interest as requested by the
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Detitioner. Thepension ppers could not be processed
nfu:ther duc to non-payment of interest chargable
uncar Rulo and terminal benefits are held uwp for
vant of soma. |

12~ éhat in reoply £o contents of paragraph
6{7) of ¢the petition it is sumitted that action
has already been taken for payment of terminal
benefits after his being eligible for such benefits.
The petition of the petitioner for waival of interest
has been foruarded to the Govermment and the decisior

of the Goverament is gtill puaited.

(3= That the contents of paragraph 6(8) of
the petition are not correct and as such are denied.
The contention of the petitionsr that he ig being
hartaéed and denied thrminal benefit,nf is not corree
M~ b ™
and is contrary to that but he has averted in para 7
of the petition itself., The pétitioner has averted
that theDepartment is agreeable for making terminal
kenefitsg, No harrasment and injnsticechas been caused
to the petitioner as alleged, As already stated in
foregoing paras that the petitioner is cligible for

terminal benefits for vhich action has already been

taken.However,the presant petition filed by the
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petitioner 4is premature as no cause of action has
acigen and the petition is lisble to ke dismissed

on thig ground alone.

14= That the contents of paragreph 6(9) of
the petition are not correct and as such arc denied.
It is submitted that as the petitioner,after his
being declared permanent ,was cligible for terminal
benefits and on hig being eligible follow=up oction
s been taken for payment of terﬁinal ﬁenefitsoﬁa
goon as formal orders for payment of terminal bere £if
andgase of petitioner regarding waival of interest
are decided by the higher authorities,the grievanco
of the petitioner for which he sought shelter of
this Hpon®ble Tribunal will automatically settlad. Th
higher authorities are being regularly chased for

early decision in the matter,

15- That in reply to contents of paragrzphs
6)10) amd 6(11) of the petition,it is submitted
that.petitionet is entitled for terminal benefits and
in fact the petiticner Shoﬁld have not made guch

grievance,vwhich is not disgputed,

16~ That in reply to contents of paragraph 7
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of the petition,it is sutmitted that after beecming
eligible for torminal benefits follow up aection has
already been taken and formalsonction of Govermment
is awaited. Further £he resgpondcat never denied for
payment of terminal benefits as already admitted by
the petitioner itsgelf in ﬁaragraph under reply. In ‘
fact the petitioner had no grievance which requires
intcrference by this Hots"bie Tdbu_nal. As regai:‘ds
walval of interest,the casc of the petitioner

haos been taken up, The answering rospondeat craves
to submit that he has no knowledge about the case
of Shri S.C.Kappor ard others in thich interest

has been waived of as alleged by the petitioner.More«

over thfis has nC relevanceo

17= That the eontents of para 0 of the

petition nced no eomment,

18- That in reply to centents of paragraph 9

of the petition,it is subtmitted that petiticner is
entitled only for terminal benefits,i.c. pension and

gratuity for thich follow wp action has been taken
after his be:lrig deelared permanent and depositinmg X
leave galary and pension contribution by the

petitoner .The petitioner is not entitled for leave
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engachment as ﬁer Contral Civil services
(Pension)Rules, 1972, The al;bunt of lcave encachmznt
i1f any,tdll k2 credited to that Department,in which
the petitioner now belongs in accordance with tha
Rulas, and as such the petitioner 1g not entitled
for reclief of lcoave encashment. Any how the case
of the petitioner is premature and his grivance is
being gottled ard the petition is liable to Lo
dismisgsed as the case of petitioner is premature
ond no €£inal oxdor has beemp passed for noneDayment

of terminal bonefitse

19 That the contents of paras 10,11,12,13

of the petition need no comments.

That the contents of paras 1 and 2 of
this affidavit arc true t© my personal kpowvledlge;
those of paras 3 ®© 17 and v 19 are baced on
record and those of para 10 are based on legal
advice,vhich all I beliewe ¢o be true.No part of
it is false ond nothing material has becm concealed

in 1%, S0 help me GOD.

~—

DEPONEYT
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X,D.8.Chanlgy.clerk to shri KC sinm
Addl, standing Counsel,Contral Govt.declaro that
the persom making this affidavit and alleging

himseclf ¢0 bo the dopoment is known to m2

persongllyo N W A
IDENTIFIER .
~
NN
Solemnly affirmed raforo me on this day
QuAd R

of Awjust 1909 at om/f3 by the deponent,vho is

identifiod by the afcraseid.

I have satisfied mycelf by examlning the
doponent that he undergtands the contents of
this affidavi¢ vhich hag beon roadover and

ciplained to him,

'“1 OATH COMMISSICNER

| Vo a ey
{ M ‘;.-‘.. - _Nt T 3

1 b .;, NWQI‘%\QS(C
. \-.f,_M - \\' & x&(k\




